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CENTRAL ADMlNISTRATIVE TRIBUNAL 
ALLAHABAD B ENQi : ALLAHABAD 

CONTENPT PETITIQJ (CIVIL) N0.141/2000 

JN 
OR.Ic;;INAL APPLICATIQ\I No.360/1~8 

TUESDAY, THis THE 14TH DAY OF M&'; 2002 

HON'BUr .MR. JUSTICE R.R.K. TRIVcDI • • VICE CHAlRMAN 

MEMBER (A) HON 'BLE MR. C.S. CHADHA • • 

1. smt. Nisab Khatun, 
W/o late Shaurul · Hasnain, 
R/o Town Saithal, P.O. Saithal, 
District Bareilly. 

2. Rauful Hasan, 
S/o late Shaurul Hasnain, 
R/o Town Saithal, p.O. Saithal, 
District Bare illy. .~ ,•. Petitioners 

(By A:ivocate Shri S. Singh) 

versus 

1. Sri Virendra Kumar Singh, 
Senior Post Master, Bareilly,, 

2. Sri Sanjay Singh, 
Senior Superintendent of Post Offices, 
Department of Posts, District Barei ly. 

3 .. • Sri Prithivi Raj Kumar, 
post /,iBster General1 Bareilly zone, Bareilly. 

- 

' 4. Sri H.~. Dania, 
Chief Post Master General, 
U.P. Circle, Lucknow. Respondents 

(By Advocate Shri s.c. Tripathi) 

0 RD ER - (ORAL) 

Hon 'ble Mr. Justice R.R.K. Trivedi, Vice £'.chairman; 

By this application, the petitioners have 

requested to punish t~ respondents for non c@~!iaa~e 

of t~ order dated 15.10.1999, passed in O.A_. No_.360~1998. 
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The-direction in the order was to the following effect:- 

nthe O.A. is .al.Lowed , The impugned order 
dated 3·.$.-1997 is quashed an9 the respond~nts - 
are dir;-ected to "pay t~ aP.plicant the family 
pens.Lon ~reatirig the service. of the deceased· 
employee having bee_n regulari~ed OJ: the date 
of his death. The family pension will be 
calculated as per rules and the arrear will 
also be paid to the widow within three months 
from the date of commmfc atficnnof this order. 
The respondents are also dji.rected to consider 
and pass order on ~he appl·cation of.the appli­ 
cant No.2 for appointment on compassionate 
ground treating him as the son Of regular 
employee within three morrt s from the date of 
communication Of this ord r~. n 

2. Sbri S. c,. Tripathi, counse 1 for the respondents 
has p Lace d before us tl:e copies of the order dated 21.2,.2CX2 

and 22.·~2002 and 3;.4~.:2002 which are regarding complian(?e 

of the order. There appears no dispute about the first 

two orders, ;-dated 21'.2.2002 and 22.2.2002, relating to too 

Family Pe_nsion are concerned. Howe v r, t~e learned counsel 

for the applicant_ has cha Ll anqed the order dated 3.4·.2002 

on the ground that the ordep has not been complied with 

in letter and spirit. 

3. It has been submitted that the reliance has been 

placed on circular of 4.,11_!2000, wh · 1e the judgment was of 

15.1q~1999. Secondly, it has been stated that the claim 

of applicant No.2 for appouitment on compassionate ground 

has been reje(?ted for want of vacancies. The learned counsel 

has also submitted that there was a long deLay of about 

more than 2 and half years in complying with the order. 

4;.~ We have considered the s u missions.~- In - contempt 
jurisdiction, it is not possible to dec-i..ie the ~ contentious 
issues between the parties. If the claim of applicant No.2 
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for appointnent on compassiOQate ground has been consid~red 

and rejected, the compliance of the order has been done. 

If the applicant is dissatisfied with the order, it is 

always open to challenge the sane on the original side. 

But, it is difficult to say that there is wilful disobedience 

of the order of this Tribunal. On the ground of mere delay, 

punishrrent under the provisions of contempt of courts Act 

will not be justif~~ not app eciate the delay 

caused by the respondents in implementing the orders'•'- 

The application is accordingly di~missed. The notices are 

dischar<;ed. No order as to costs,.· 

VICE CHAIRMAN 

psp~ 


